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Bank of Baroda, Navi Mumbai Regional Office:

LE 7 i;: q 405, 4™ Floor, Platinum Techno Park, Opp. Karnataka
Bank of Baroda Bhavan, Behind Raghuleela Mall, Vashi- 400702.

CORRIGENDUM

Kindly refer to our Auction Sale Notice published in the Financial Express and
Pratkal on 09.07.2026 For property mentioned at Sr No. 1, please read the
borrower name:

Borrower: Mr. Kedarnath B Gupta

Co-Borrower- Mrs. Sunita Kedarnath Gupta

Other details remain same.
Date: 13.07.2026

Place: Mumbai

Sd/-
Authorised Officer, Bank Of Baroda

For
Advertising in
TENDER PAGES

(Contact

JITENDRA PATIL
Mobile No.:

"IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, it is not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries

A
before sending any monies or entering 9029012015
into any agreements with advertisers or : . T
otherwise acting on an advertisement in Landline No.:

=any manner whatsoever. 67440215

JINDAL STEEL LIMITED
(Formerly known as Jindal Steel & Power Limited)
Regd office - OP Jindal Marg, Hisar, Haryana, 125005
Corporate office - Tower B, 4th Floor, Plot No. 2, Sector- 32, Gurgaon- 122001
Emai |d -investorcare@ijindalsteel.com
NOTICE FOR LOSS OF SHARES CERTIFICATES

Notice is hereby given that the Share Certificate(s) for the under mentioned Equity
share of the Company have been Lost/ misplaced and the holder(s)/purchaser(s) of
the said Equity Shares have applied to the Company for issue duplicate Share

Certificate(s).

Folio Name of Cert-No. Dist No. from No. of FV(Rs.)
No. shareholder(s) Dist No.to Shares |
66979/ GAUTAM ASHOK RAQ -

‘ MINI GAUTAM RAQ 503514 (166576622 to 166578621] 2000 | 1/

Any person(s) who has a claim in respect of above mentioned Shares should lodge
such claim(s) in writing supported by valid documents with Registrar & Transfer
Agent, Alankit Assignments Ltd., Alankit House, 4E/2, Jnandewalan Extn., New Delhi
110 055, Tel.- 23541234, 42541234; Fax: 41543474 or Company within 15 days
of publication of this Notice. Thereafter no claims will be entertained and the RTA
or Company. will proceed for issuing duplicate Share Certificate(s) in lieu of
Original Share Certificate(s).

Place: Mumbai Name of Shareholders:

Date:14th July 2026 Gautam Ashok Rao/Mini Gautam Rao

THE SPECIAL RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES ACT 1960, ACT 156, Rule 1961, Rule 107.

Attached : C/o.The Shivkrupa Sahakari Patpedhi Ltd. Mumbai, 229/, A, Anna Balwant
Building, 1st floor, Krantivir Rajguru Marg.1 Floor. J.J.Road, Above N.K.G.B.Bank, Bhorbhat
Lane, Girgaon, Mumbai-04. Email-girgaon@shivkrupa.in

FORM ‘7’
[See Sub-Rule [11(D-1)] of Rule 107]

POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery officer of the Mr Govind
Manikarav pol the Maharashtra Co-operative Societies Rules, 1961 issue a demand
notice date 31/05/2025 calling upon the judgment debtor.

Mrs.Palande Sakshi Dattatraya to repay the amount mentioned in the notice being RS.
3,98,051/-in words (Rs. Three Lakh Ninety Eight Thousand Fifty One Only) with date
of receipt of the said notice and the judgment debtor having failed to repay amount,
the undersigned has issue a notice for attachment date 04/06/2026 And attached the
property describe herein below.

The judgment debtor having failed to repay the amount, notice is hereby given to the
judgment debtor and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her under
rule 107 [11 (d-1)] of the Maharashtra Co-operative Societies Rules, 1961 on this ...23...
Day of June of the year 2026.

The judgment debtor in particulars and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge
of the Recovery officer Shivkrupa Sahakari Pathpedhi Ltd., Mumbai for an amount RS.
3,98,051/- in words (Rs. Three Lakh Ninety Eight Thousand Fifty One Only) and interest
thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY

Room No 502, Chandrakala Apartment, Near Sumani School, Near Smashan Bhoomi,
Suryanagar, Vitava Naka Kalawa
Thane-400605

Mr Govind Manikarav pol
Recovery Officer

(Maharashtra Co-op Soc. Act, 1960
Rules 1961 Rules 107

Date :- 23/06/2026
Place :- KALAWA

SPECIAL RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107.

Attached : C/o.The Shivkrupa Sahakari Patpedhi Ltd. Mumbai, 229,/A,Anna Balwant
Building,1st floor,Krantivir Rajguru Marg,1st Floor, J.J.Road,Above N.K.G.B.Bank,Bhorbhat
Lane, Girgaon, Mumbai-04. Email:- girgaon@shivkrupa.in

FORM ‘7’
[See Sub-Rule [11(D-1)] of Rule 107]
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Special Recovery officer of the Mr Narendra Vilas
Ingale under the Maharashtra Co-operative Societies Rules, 1961 issue a demand notice
date 09/01 /2023 calling upon the judgment debtor.

Mr. Nitin Sukadya Dhotre to repay the amount mentioned in the notice being
RS. 2,81,323/- in words (Rs. Two Lakh Eighty one Thousand Three Hundred Twenty
Three Only) with date of receipt of the said notice and the judgment debtor having failed
to repay amount, the undersigned has issue a notice for attachment date 04/06 /2026
And attached the property describe herein below.

The judgment debtor having failed to repay the amount, notice is hereby given to the
judgment debtor and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her under
rule 107 [11 (d-1)] of the Maharashtra Co-operative Societies Rules, 1961 on this 2 July
Day of the year 2026 .

The judgment debtor in particulars and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge
of the Recovery officer Shivkrupa Sahakari Pathpedhi Ltd ., Mumbai for an amount
RS. 2,81,323/- in words (Rs. Two Lakh Eighty one Thousand Three Hundred Twenty
Three Only) and interest thereon.

DESCRIPATION OF THE IMMOVEABLE PROPERTY
Room No 68, Ekta Chawl, Chawl No 85, Opposite D.B. Chauk, Budhavikas Zopadi No 3,
Ramabai Ambedkar Nagar , Ghatkopar (E)- 400075.

Mr Narendra Vilas Ingale
Special Recovery Officer

( Maharashtra Co-op Soc. Act,
1960 Rules 1961 Rules 107

Date :- 02.07.2026
Place :- Ghatkopar

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

ARSHIYA 3PL SERVICES PRIVATE LIMITED
EARLIER ENGAGED IN THE BUSINESS OF PROVIDING THIRD-PARTY LOGISTICS SERVICES

AT ARSHIYA FTWZ, CO-1. SURVEY B05. 17873 & 178,/4, AT POST - SAI VILLAGE,
Sl RAIGARH. PARVEL, MAHARASHTRA, INDIA, 410221,
{Under regulation 364 (1) of the Insolvemcy and Bankmiptey Board of Indla
{Insolvency Resolution Process for Corporate Persans) Regulations, 2018}

8L | RELEVANT PARTICULARS _
1. | Mame af the corporaie debior Arahiva 3pd Services Private Limited
along with PAN & CENS LLP No, PAMN
LCIN: LTI99OMHE2018PTCI1 3041
Arshiva FTWE, CO-1, Survey Nos. 178/3 &
1TE/, B Post - Sai Villaga, Sai, Raigarh,
| Panvel, Maharashtea, india, 410221
| bt Swvew, arshivadimited, com/

2. [ Address ol the registensd alfice

3, | URL of website

4. | Dratails of place where majgorty A
| of firod assets arg located l

5. | inatalled capacity of main By
| products;’ services !

4. | Quantity and valus of main Bty

products)’ services sald & last
financial vear

7. | Number of employees, workeien |2

8. | Further datails including kst Details te bo sought by email at:
avallable financial siatemenis
(with schdules] of ted vears, lists

| of crediors are available at URL:

9, | ERgibiliny for resalufion apphcants
under section 25(2)(h) of the
Codde i avaiiabie al URL

[ E"ﬂ[ﬂiih. I_-;:- | !"'-I:'ILIHiI.I_ r.lg,' H_.rn.a-';il :.1F::
cirp.ashya3pkEgmail.com

10, | Last date for recaipt of expresson | 28007/ 2026
| of injerest ]
11.| Bateof issus of provisional lisk of OEAO820265
prospeciive resolution Bpplicants
| (PRAS] |
12| Last date for submission of 135082026
__| objections 1o provisional st | S
13.| Date of issue of final list of PRAs | 23/08/2026
14, | Erate al issue of I, EM and 2ESOES 2020

|RFRPOPRAS
15.| Lest date for submission of

| resortion plares |
16, | Process emall b to subnit ECH | cirp.arshiya 3 phaEmail.com
17, | Details of COYS registration stadus. | Yes

| 27/ 09,2026

KAHAN PACKAGING LIMITED
CIN : L3B100MH2013PLC240584
212, Jhalawar Service Premises, E.5. Patanwalls Compound,
L.8.5. Marg Opp. Shreyes Takies, Ghatkopar (Yest), Mumbai - 400086
Phone +941 22 25004605 1/ 25003660
E-mail : rohil@kahanpackaging.com | Website © www kpackitd.com

Member of the Company are herety informed that a Postal Ballol Nolice, seeking their
approval o the resolubons setoul in the said Mobice has been sent electronically, pursuant
io the circutars issue by he Minisiny of Corporate ARairs, 1o the members whose e-mai
address is registersd with the Company Purva Sharegistry (India) Put, Lid, (“Purva”), the
Company's Redgistrar and Transfar Agent, Depository participantisy’ Ceposiiorias, as on
107 Juby, 2026 [*Cut-off Date"). The Company has completed alactronic despaich of the
Pesstal Ballot Notice on 13th July, 2026

The Postal Balol Nolice is available on the Company's website at hitpskpachkid com/
and on the wabsite of the Stock Exchange ie. BSE Limited at hilps:/Mw bseindia.com/
and on the website of Purva at hlips:evating purvashare.comd Members who do not
feceia the Postal Ballol MNotice may download it form the above-menlionad wehsilas,

The docursenls. referrad 1o in the Poslal Ballol Nolice are available for mspecton
elecironically and members seeking to inspect such document scan send an emad to
nfoiitkahanpackaging com mentioning hisherits folio numbenDP 1D and Client 1D
Instruction for e-voting:

Tha Eumpan',' Iz providing io s members the faciily to exercese their right B vole on the
resolutions proposad in the said Postal Baliot Notice only by elactronic maans [“e-voting”)
The Communication of the azsent or dissent of the members would take place through
remie e-voling process unI'J.' The C'::ll-'l[.':.fl"'-:,' has engagr-.-rl the servicas of Purs
Shareglsiry (India) Pyt, Lid. (“Purva”™) as the agancy 1o provide e-voling facilly. Members
can their voles during the period menfioned below:

The voies can be cast during the following voling period:
{Commencemeant of e-voting: | 9:00 a.m, (IST) on Teesday, July 14, 2026 |
;:End of e=voting; " 15:00 p.m. {IST) on Wednesday, August 12, 2026 i
E-woting will rot be allows beyond the aforesaid date and firee and the e-woling modula
shall be farthwith disabled by Purva upen axpiry of the aforesaid period,

Manner of E-vobing by membars holding sharas in dematerialised form / physical form and
members who have ol registered their emall address has been provided in the Postal
Ballot Motice, The manmer in which members. who have forgoften the User ID and
Password, can obtain fgenerate the same, has been provided in the Nofice,

Only a parson, whosa nama is recorded in the regisier of members | ragister of beneficial
owrers, as an the Cul-Off Date, masdained by Iha Depositones shall be enttled 1o
participate In the e-voling. A person wha is not 8 member as on the Cut-off dale, should
treatthis Fosial bafiot Mofice forinformation purpose only.

The resolutions, f approved, shall be deemed to bave been passed on the lasi date of E-
woting i.e. Wednasday, August 12, 2026. The results of e-voling will be announced on or
befare Friday, 147 August, 2026 and atso will be disptaced on the Company's websile at
hitps:fkpackild com/contact-us! and on the website of BSE Limited a
hitips:twww.bseindia_comi,

i you hawve any quenes or issues regarding e-Voting, you can write an email fo
gvolingi@purvashare.com o contact at 02249614132 and D22-497 00138, Al grievances
connecied with the facility for voting by electranic means may be addressed to Ms. Deepall
Uhun, Compiance: Officer, Purva Sharegistry (Inds) Private Limited, Unit Mo, 8, Shiv
Shakti Indusinal Eztale, J. K. Boricha Marg, Lower Parel {Eas?), Mumbsai- 400011 orsend

By Order of tha Board

For Kahan Packaging Limited
Prashant Jitendra Dholakia
Managing Director

DIN 06428389

Place ; Mumbai
Date : 11.07. 2026

| a5 MESME | UDYAM-MEH-159-0087 373
Place: Mumbsal T -
Date: 14/07/2026 hdr: Manish Lalll Dawda
Resalution Professianal of Arshiva 3pl Services Private Limited
Reg. Mo IBELIPA00LAP-PO2506,2021- 2022 /13757
AFA Mo, AAT 13T 02300627 A 109406 Valkd upto J0/06 2027
Reg, Email 1D with 1B Ip.dawdamanishSgdmall.com
Project specific email 10D for correspondancze: g arshiva2plEgmail. com

a®s PRIMA PLASTICS LIMITED

= (CIN - L252060DD1393PLCO01470)
—— Regd. Off.: 98 / 4, Prima Howse, Daman Indl. Estate, Kadaiya, Nani Daman,

Daman (Union Tervitory) - 3596 210, Tel.: 0260 - 2220445
E-mail: esi@mprimaplastics.com Website: www.primaplastics.com

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES
Pursuant to the SEBI Circular No. HO/38/13/11{212026-MIRSD-PODA/ 3750/ 2026
dated lanuary 30, 2026, shareholders of the Company are hereby Infermed that a
Special Window has been re-opened for a period of ane year from February 05, 2026 to
February 04, 2027 for re-lodpement of transter deeds, which were lodged for transfer
prior to April 01, 2019 and rejected/refurned/net attended fo due to deficiency in the
documents process/or othenwise,

Eligible shareholders may submit their transfer deeds along with requisite dacumants
tothe Company's Registrar and Share Transfer Agent (RTA) at Bigshare Services Pnvate
Limited at their address: Office No. 86-2, 6" Floor, Finnacle Business Park, next to
Ahura Centre, Mahakali Caves Road, Andheri East, Mumbai - 400093, Maharashtra,
India; Email: infoEDbigshareonling.com.

During this pened, the secunties that are re-lodged for transfer shall be issued anly in
dematerialized mode. The details regarding the opening of this special window are alsg

For Prima Plastics Limited
Sd/-
Nehal Goyal
Company Secretary & Compliance Officer

Place: Mumbai
Date: 14-07-2026

POSTAL BALLOT NOTICE

ICORP LIMITED
' Hero Rispd Office: 3 : di I"_'r_' . fipe AN

FINCORP| . .
Email: lifsgati

POSSESSION NOTICE [{I: V) Rule 8(1)]

Whereas the Authorzed officer of Hero FinCorp Limited (HFEL), & Mon-Banking
Financial Company, under the provisions of the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Acl, 2002 (54 OF 2002)
[hereinafter referred to a5 "Act”) and in exercise of the powers conferred under Section
13(Z) of the Act read with Rule 3 of the Sacurity Interest (Enforcemant] Rule, 2002
issuad a Demand Motice dated 16.04.2026, calling upon:

1. M/s Aarya Jewels (Borrower/Addresee No.1) Through its Proprietor, Amita Dinesh
Goswami Having its Registered office at; 17 Floor, Narmada Miwas, Ram Mandir
Rosd, Koliwesda Negr Kasturi Hospital, Bhayvander West Thane, Bhayandar, Thane,
Maharashtra -407107, Email; AMITANNESHI@GMAIL COM, Ph, No. 9324073535

2. Mrs. Amita Dinesh Goswami [Co-Borrower/Morigagor/Addressee Mo.2) Residing
al: B-304 Vini Residency Hanuman Magar Mallazopara West Gas Palghar, Thane
4017032, Mallasopara, Maharashira, India, Emadil: AMITADIN ESHImMGMAIL. COM,
Ph. No.- 93240713535

3. Mr. Dinesh Dhangiri Goswami (Co-Borrower/Mortgagor/ Addressee No.3) Residing
at: B-304 Vini Residency Hanuman Nagar Nallasopara West, Gas Palghar, Thane
407203, Mallazopara, Maharashira, India, Emait. DINESHGIRImGRMALL, COM,
Ph. Mo, 9324013535

for repay the amount menfioned in the notice Rs. 32,31,7103.40 [Rupee Thirty-Two

Lakhs Thirty-One Thousand One Hundred and Three and Forty Paise Only) due as on

06.04.2026 alang with the applicable intarest and other charges within Sixty (60) days

from the date of receipt of the s3id notice,

The Borrower having failed to repay the amount, Notice is hereby given to the Barrower

and the public in general that the undersigned has taken the possession of the property

described herein below in exercise of powers conferred on kim under sub-section (4) of
section 13 of Act read with Rule 8 of the Security Interest (Enforcement) Rufes, 2002 on

09.07.2026

The Barrawer in particalar and the publec in general is hereby cautioned not 1o deal with

the properly Rs. 32,31,103.40 (Rupee Thirty-Two Lakhs Thirty-One Thousand One

Hundred and Three and Forty Paise Only) due as on 06.04.2026 along with the

applicable interest and oiher charges

The attention of the Barrower is invited 1o provisions of sub-section (8] of section 13 of

the Act, in respect of time available, to redeem the secured assel

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSETS IS AS UNDER:

Flal No-304 admeasuring 286.4 5q. FI. (Carpet area) [.e. 464.7 Sq. FI. (Buillt up area),
i.e. 43.09 5q. Mirs (Bullf up area), 37 Floor, B-Wing, Vini Residency Phase-1 Co-
Dperating Housing Society Limited constructed on land bearing Survey Mo-324, Hissa
No.1/2, 5.No- 384, Hissa No-07 al Village Sopare, Nallasopara [West), Taluka-Vasai,
District Palghar Vasai Il Nallasopara (w) 401203, bounded as under: At or towards the
East; Open Plot, At or towards the West; Phase-1 Building, At or fowards the North:
A-Wing, At or towards the South; Open Plot
PLACE: NALLASOPARA

DATE; 09,07.2026

s0/-, AUTHORIZED OFFICER,
HERD FINCORP LIMITED

FORM NO. URC-2
Advertizemant giving notice about registration under Part | of Chapber XX of tha Act
[Pursuant to saction 374{b) of the Companies Act; 2013 and rule 4(1) of the Companies
(huthorized o Register) Rules, 2074]

1. Modice i hereby given thal in pursuance of sub-sechion (2) of sechion 286 of the Companses
Act, 2013, an apphcation is proposed bo be made afler fifleen days hereof bul before the
expiry of thirly days harainalter 1o the Regisirar 21 100, Everest, Marine Drive, Netaji
Subhash Chandra Bose Road Churchgate, Mumbai, Maharashtra - 400002, India
that "PEENAZ & JAHAAN CAPITAL MANAGEMENT LLP™ a Limied Lisbility Parnership
[LLF} may be registered under Part 1 of Chapter XX of the Companies Act 2013, as a
Company limided by shares

. The Principal obpscls of the Company are a5 follows:-

To carry on the business as advisors, consultants, porifolio managers, agenls,
reprasentalivas, nominges or administrators for providing services inrefafion to financa,
managenmend, consultancy, training & skill developreent or any ofther refated activily. to
provide financial pianning senvices to individuals and corporate cienis, foredgn portiolio
imvestors, foreign venture capdal investors, venture capstal funds, muiual funds, privale
equity funds, investment lunds, hedge funds, pansion funds, provident funds or any ofber
similar vehicles as may ba approved by any statutory body from time 1o time,

3. & copy of the draft Memoranduem and Articles of Association of the proposed Company may
be inspected ai the office at 403, 4th Floor G Wing, Jade Gardens, Gandhl Magar
Road, MIG Club, Bandra (East), Mumbai, Maharashtra, India, 400051,

4, MNodice is hersly given that any person obgscling 1o this appication may communacate their
otpection in wiitng la the Registrar &t Central Registration Cantre (CRC), Indian Inslitule of
Corporata Affars ([ICA), Plot Mo, 6,7, 8, Seclor 5, IMT Manesar, District Gurgaon (Hanyanal
Pin Code-122050, within 21 (byenty one} dave from the date of publication of this nofice
with a copy bo the Comgany at ils registered office

Dated this 14th day of July, 2026

For Peenazl Jahaan Capital For Peenazk Jahaan Capital
Management LLP Management LLP
Sdl- Sdi-
Peenaz Regan Homavazir Satyan Shashikant Padhya
DeslgnatedPartner DesignatedPartner
10958371 11443554

L&T Finance Limited

Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

@ L&T Finance

DEMAND NOTICE
Under Section 13(2) of Securitizationand Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein after referred to

as The Act)

We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification
issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act
and hereby calling upon to repay the amount mentioned in the notice appended below to the L&T Financial Limited. within the period of 60 Days from the date
of this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or realization. In case you are not
discharging your liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred under Section 13(4) or Section
14 of the Act. “Thisis without prejudice to any rights available to us under the Act and /or any other law in force from time to time.”

Demand Notice date / NPA date /
Loan Borrower/s & Outstanding Amount
Account Co-borrower/s Description of the Immovable Property (Mortgaged)
Number Name NPA Date Outstanding
Amount (%) As On
H0267311092307 |1. Chandrasekhar  Demand Notice | Rs. 6836412.99/- Schedule-1
3454 Chatterjee Date: 16.06.2026 (Rupees Sixty-Eight All That Piece And Parcel Of Property Being Flat No. 303,
2. Kaveri NPA Date: 02/07/2025 | Lakh Thirty-Six Admeasuring 456 Sq. Ft Built Up On The 3rd Floor, Saileela Co - Op
Chandrasekh Thousand Four Housing Society Limited Situated At Vashi Gaon, Near Vitta Sanchay
Chatterjee Hundred Twelve and | Chs, RCF Mahul Road, Chembur Mumbai-400 074.
3. M/s. Pant Paise Ninety-Nine
Furnances Through Only.) As On Date
Its Proprietor 2026-06-05
Chandrasekhar
Chatterjee |
MUMHL1800207 |1. Ravi Ramesh Demand Notice Rs. 78,43,619.75 /- Schedule-1
7, Yadav Date: 16.06.2026 (Rupees Seventy Eight | All That Piece Or Parcel Of Land Known As Bungalow On Row House
MUMHL2000005 |2. Ramdular Bahal NPA Date: 05/08/2025 | Lakhs Forty Three Plot At Kalamboli Admeasuring About Row House Area 99 . 98
3 Yadav Thousand Six Hundred | Sq.mtrs.(BUA =99. 98 Sg. Mtrs), Of The Layout Of Land Situated Lying
3. Ramesh Yadav Nineteen and Seventy | And At Row House Plot No- A-53, Sector-14, Kalamboli Navi Mumbai
Transport Pvt Ltd Five Paisa Only.) Under Budp Phase-Il, Tahsilpanvel, Dist- Raigad And Which The Said
Through Its Director As On Date 01/06/2026 | Bounded As Follows
Ravi Ramesh Yadav T
4. Ramesh East By i Open Space
Ramdular Yadav . West By ROW House P|Ot NO A 52
Houndaries North By | Row House Plot No. A — 52
South By| 15 Mtrs Wide Road
H1766719012405 | 1. Swadessh Jain Demand Notice Rs. 2,32,12,508.5/- Schedule-1
4016,H17667310 |2. Sushma Jain Date: 26.06.2026 (Rupees Two Crore All That Flat Bearing Number All That Flat Bearing Number 306,
124092452 NPA Date: 01/01/2026 | Thirty-Two Lakh Admeasuring 75 Sq. Mtrs.carpet Area (Excluding Balconies)
Twelve Thousand Five | Together With 1 Car Parking On The 3rd Floor Of The Building
Hundred Eight and Known As Auris Serenity Tower 1, In Guriya Pada, Orlem, New Link
Paise Fifty Only.) As On| Road, Malad (west), Mumbai - 400064, On The Plot Of Land Bearing
Date 23.06.2026 Cts Nos. 322/c (pt), 323/a (pt), 325/a (pt), 326, 327, 328 (pt), 330(pt),
330/1(pt), 330/2(pt), 331, 332(pt), 333/(pt), 365/(pt), 365/1 (pt), 365/2
(pt), 365/3 (pt), 365/4 (pt), 366/(pt), 367/(pt), 368/(pt), 369/(pt),
370/(pt), 371/(pt), 372/(pt), 373/(pt), 374/(pt), 375/(pt), 376/1, 376/2,
376/3, 376/4, 376/5, 377, 378, 379, 380/(pt), 381/(pt), 382/a(pt),
416/(pt), 422/(pt), 425/(pt), 426/(pt) And 427/(pt) Of Village Valnai,
Taluka Borivali, District Mumbai Suburban In The Registration
District Of Mumbai City.

Date: 14.07.2026
Place: Mumbai

Sd/-
Authorized Officer
For L&T FINANCE LIMITED

STANDARD CHARTERED
FINANCE PRIVATE LIMITED

CIN: U74899MH1991PTC13911
Registerad Office Address: 12" Floor, Crescanzo Business District,
Filot Mo, C-38/38, G Block, Bandra Kurla Complex, Bandra (East),
Mumbai - 400051, Maharashtra, India.
Email ID: kanchan bhave@sc.com, Tel No.: 022-61157854

Transfer of Shares to Investor Education and
Protection Fund [IEPF)

This Motice is published pursuant to the provisions of Section 124(6) of
the Companies Act, 2013 ("the Act’) read with the Investor Education
and Protection Fund Awuthonty {(Accounting, Audit, Tranzfer and
Refund) Rules, 2016 notified by the Ministry of Corporate Affairs, as
amended from tima to time ("Rules”)

The Act and the Rules, amongst other matters, contain provisions for
transfer of unpaid or unclaimed dividends o |IEPF and transfer of
shares, in respect of which dividend remaing unpaid or unclaimed for
saven conseculive years of more, to the Demat Account of the
|IEPF Authority.

The Company has sent individual communication o the following
shareholders at their registered address whose shares are liable to be
transferred fo IEPF Authority under the =zaid Fules, for taking
appropnate actions.

NARAYANASWAMI NATARAJAN |/ PADMINI
Folio No. 260- No of shares; 500

NISHASHRUNGARPURE - Folio No. 350, Mo of shares: 5000

Shareholders can claim their unclaimed dividend by writing at
the above-mentioned registerad office address or kindly send an
email to the seacretarial department of the Company al

NATARAJAN -

stating the first named shareholder as the account holder as heald in
physical form. Please note that the last day for claiming the dividends
iz 19 September 2026, In caze the dividends are not claimed by the
said date, the Company would initiate necessarny action for transfer of
unclaimed dividends and shares held by the concerned shareholders
in favour of the |EPF Authorty without any further notice, n
accordance with the Rules, as under.

- Fow shares held in physical form - New share certificate(s) in ligu of
the original share certificate{s) will be issued and transfarred in favour
of the |EPF Authority on complation of necessary formalities. The
original share certificate(s) which stand registerad in the name of the
shareholder(s) will be deemed cancelled and non-negotiable.

The concerned shareholden(s) are further informed that all future
benefits arising on such shares would also be transferred to the IEPF
Authority. Please note that no claim shall lie against the Company in
respact of unclaimed dividend amount and equity shares transferred
to the IEPF Authority pursuant to the said Rules. The Shareholder(s)
may note that in the event of transfer of their unclaimed dividends and
shares o the IEPF (including all benefits accruing on such shares, if
any], the concerned shareholder{s) are entitled to claim the samea from
the IEPF Authority by submitting an online applicationin the prescribed
e-Form IEPF-5, available on the website www.iepf.gov.in and sending
a physical copy of the same, duly signed (as per the specimen
signature recorded with the Company) to the Company at its
Registerad Office along with the requisile documents enumerated in
Form IEPF-5.

For any querias on the subject mattar, you may write 1o the Company
at the above-mentioned registarad office address or kindly send an
email to the secretarial department of the Company at
kanchan.bhave@sc.com .

By order of the Board

For Standard Chartered Finance
Private Limited

S0i-

Kanchan Bhave

CS (FB449)

Date: 10 July 2026
Placsa: Mumbai

a¥s PRIMA PLASTICS LIMITED
g

(CIN - L25206DD1993PLCO01470)
W Regd. 0f: 98/ 4, Prima House, Daman Ind). Estate, Kadaiya, Nani Daman,

Daman (Union Territory) - 336 210. Tel.. 0260 - 2220445
E-mail; csi@primaplastics.com Website: www.primaplastics.com

INFORMATION REGARDING 32" ANNUAL GENERAL MEETING OF THE COMPANY
T0 BE HELD THROUGH VIDED CONFERENCING (VC) /

OTHER AUDIO YISUAL MEANS (OAYM) AND RECORD DATE FOR FINAL DIVIDEND

NOTICE is heraby given that the 32 Annual General Meeting ("AGM") of the
Company will be held on Monday, August 10, 2026 at 11:00 A.M. (IST) through
Video-Conferencing ("VC"} / Other Audio Visual Means ("0AVM") in compliance
with all the applicable provisions of the Companies Act, 2013 ("Act) and the
Rules framed thereunder and the SEBI (Listing Obhigations and Disclosure
Requirements) Rezulations, 2015, read with General Circular No. No. 03,2025 dated
september 22, 2025, issued by the Mimistry of Corporate Affairs ("MCA") and other
relevant circulars in this regard (hereinafter collectively referred to as Circulars'),
tofransact the business that will be set farth inthe Notice of the AGM.

The Motice of the 32 AGM along with the Annual Report for the Financial Year
2025-26 ("Annual Report") will be sent only by electronic mode to those Members
whose email addresses are registered with the Company/Depositories/Depository
Participants in accordance with the aforesaid Circulars. The Notice of the AGM and
Annual Report will alse be available on the website of the Company at
www primaplastics.com and on the websites of Stock Exchangas an which shares of
the Company are listed i.e. Bombay Stock Exchange at www. bseindia.com and
on the website of Central Depository Services (India) Limited ("COSL") re. af
www.evatingindia.com. The physical copies of the Notice of the 32 AGM aleng with
the Annual Report for the Financial Year 2025-26 shall be sent to those members wha
request for the same. Additionally, a letter indicating the weblinks of the Annuzl
Report and the Notice of the AGM will ba sent to the Members whose email 10s are not
available with the RTA/Company/Depositories/Depository Participants. Members
participating in the 32" AGM through VC/0AWM Ffacility shall be counted for the
purpose of reckoning the quorum under Section 103 of the Act.

The Register of Members and the Share Transter Books of the Company shall remain
closed from Tuesday, August 04, 2026 to Monday, August 10, 2026 (both days
inchusive) for the purpose of the AGM.

The Company is providing the facifity of remate e-Voting as well as e-Voting during the
AGM to all the members to cast their vote electronically on all the resolutions setoutin
the Motice of the AGM. The Company has engaged the services of CDSL for providing the
e-Voting facility to the Shareholders. The facility for e-Vobing during the AGM will be
made available to those Members who shall attend the AGM and have not already cast
their wote, The Members who have cast their vote by remote e-Vating prior to the AGM
may also attend/participate in the AGM through YG/ OAVM but shall not be entitied to
cast their vote again, The details of e-Voting and the process of e-Vohing will be provided
in the Nofice of the AGM

Members whose email addresses are already registered with the
Company/Depositories/Depositery  Participants, may follow the instrections for
remote e-Vating as well as e-Voling during the AGM as provided in the Notice of the
AGM. Members whose email addresses are not registered with the
Company/Depasitory/Depository  Participant may follow the below process for
registering or updating their amail addresses:

L. Members holding shares in electronic/demat made, and who have not registerad
their email address may update the same with their Depository parficipants,
However, Members may temporarily register the same with the Company's Registrar
and Share Transfer Agent (RTA), e Bigshare Serwices Private Limited on its
website https:/‘www.bigshareonling.com/InvestorRegistration.aspx by providing
details suchas Name, DP 1D, Chent |0, PAN, mobile number and email address

2. Mambers holding shares in physscal and who have not registered thedr email address
may register the same with the Company's RTA on its website
https:/fwww.bigshareantine com/InvestorRegistration.aspx by providing details
such as Name, Folio Number, share cerfificate number, PAN, mobile number-and
email address and also upload the image of share certificate in PDF or JPEG format
{upto 1 MB)

As per SEBI Circular HO/38/13/4)2026-MIRSD-POD/1/42598/2026 dated Febriary 06,

2026 payment of dividends, will be made only in electronic mode to the Physical

shareholders who hawe updated their PAN, Contact Details, Bank Account Details and

apecimen Signature with the Company or the RTA. Further, Shareholders holding
shares in demat mode are requested to update their PAN, Confact Detals, Bank

Account Details and Specimen Signature with their respective Depasitary Participants

in order o receive dividends electramically

Record Date and Final Dividend:

Membsers may note that the Board of Directors at its meeting held on May 20, 2026, has
recommended a final dividend of 22/~ per share of face value of 210/- each. The final
dividend, subject to the appraval of Mambers, will be paid to those Members whose
names appear in the Registerof Members, as on the record date being the cut-off date
i.e. Monday, August 03, 2026, through various enline transfer modes.

Manner of registering KYC including bank details for receiving Dividend:

SEBI vide its Circular No. SEBI/HO/MIRSD/MIRSD RTAMB/P/CIR/Z021/655 dated
3" November, 2021, as amended, has mandated registration of PAN, KYC details viz.
(i) Contact Details, i) Mobile Number, {ii} Bank Account Detzils, (vl Signature for
Members holding shares in physical form. Accordingly, Members are requested fo
submit update their PAN, KYC details by submitting duly executed Form [SR-1, Form
|5R-7 to Bigshare Services Private Limited at the above-mentioned address or by email
fo: investorcbigshareonline com thedr registered email 10,

Further, Members who hobd shares in physical form and whose folios zre not updated
with any of the abave detaifs, shall be eligible ta pet Dividend anly in electronic made
with effect from 17 April, 2024, Accordingly, didends in respect of physical folios
wherein any of the above KYC details are not updated before the Cut-off Date, will be
paid only after the folia becames KYC complianl. Members holding shares in demat
mode are requested to update their complete bank details with their BPs to-avoid delay
in receiving the Dividend

This notice is 1ssued for the information-and benefit of the Members of the Company in
compliance with the applicable circulars of MCA and SEBI

For Prima Plastics Limited

Sd/-

Nehal Goyal

Company Secretary & Compliance Officer

Date: 14/07/2026
Place: Mumbsai

epaper.financiaiexpress.mn'. .
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*Share Purchase Agreement dated July 07, 2026.

*Mr. Hitesh Lilha, Registered Valuer, IBBI Regn.: IBBI/RV/06/2021/13767, having office at Ganapati Apartment, 21, Kshetra Mitra Lane, Block-C, 5th
Floor, Flat 5A, Salkia, Howrah- 711106, Mobile No. 9830646553, Email Id: cahitesh87@gmail.com, vide certificate dated July 07, 2026 through his
Valuation Report bearing UDIN260695360PIHYE3437, has certified that the fair value of equity shares of the Target Company is Rs. 12.71 per

Equity Share.

In view of the parameters considered and presented in the table above, in the opinion of the Acquirer and the Manager to the Offer, the Offer

Price of Rs. 28/- (Rupees Twenty-Eight Only) per Equity Share is justified in terms of Regulation 8(2) of the SEBI (SAST) Regulations.
e

-

Tendering Period and the same would be notified to the shareholders also.

f) As on the date, there is no revision in Open Offer price or Open Offer size. In case of any revision in the Open Offer price or Open Offer size, the

Acquirer will comply with Regulation 18 of the SEBI (SAST) Regulations and all other applicable provisions of the SEBI (SAST) Regulations.

«
=3

Regulations and would be notified to the shareholders.

h) Ifthe Acquirer acquires Equity Shares of the Target Company during the period of 26 (Twenty-Six) weeks after the Tendering Period at a price higher
than the Open Offer Price, then the Acquirer will pay the difference between the highest acquisition price and the Offer Price, to all the equity
shareholders whose Equity Shares have been accepted in the Offer within sixty days from the date of such acquisition. However, no such difference
shall be paid in the event that such acquisition is made under an Open Offer under the SEBI (SAST) Regulations or pursuant to Securities and
Exchange Board of India (Delisting of Equity Shares), Regulations, 2021 or open market purchases made in the ordinary course on the stock

exchange, not being negotiated acquisition of shares of the Target Company in any form.
FINANCIALARRANGEMENTS:

a. The Acquirer has adequate financial resources and has made firm financial arrangements for the implementation of the Offer in full out of his own |
sources/ net worth and no borrowings from any Bank and or Financial Institutions are envisaged. CA Sourabh Kumar Banal (Membership No.:
556673), Partner of S K S B & Associates, Chartered Accountants (FRN No: 036145N), having their Office at E-478, Greater Kailash, Part-Il, New
Delhi- 110048, Tel. No.: 9079256160, 8285408388, Email: associatessksb@gmail.com,vide their certificate dated July 07, 2026 bearing|j
UDIN26556673MLYQNF6639 have certified that sufficient resources are available with the Acquirer for fulfilling the obligations under this Offer in

full.

b. The maximum consideration payable by the Acquirer assuming full acceptance of the Offer would be Rs. 4,02,47,760/- (Rupees Four Crores Two
Lakhs Forty-Seven Thousand Seven Hundred and Sixty Only). In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirer has
opened an Escrow Account, namely “ASHISH BEGWANI KPL OPEN OFFER ESCROW ACCOUNT” (Account No.: 000405166836) and a Special
Escrow Account, namely “ASHISH BEGWANI KPL OPEN OFFER SPECIAL ESCROW ACCOUNT” (Account No.:000405166837) and has
deposited Rs. 1,01,00,000/- (Rupees One Crore and One Lakh Only) in the escrow account, being more than 25.00% of the amount required for the

Open Offerin the Escrow Account opened with ICICI Bank Limited (“Escrow Banker”).

c. The Manager to the Offer is authorized to operate the above-mentioned Escrow Account to the exclusion of all others and has been duly empowered

to realize the value of the Escrow Account in terms of the SEBI (SAST) Regulations.

d. Based on the aforesaid financial arrangements and the confirmations received from the Escrow Banker and the Chartered Accountant, the Manager
to the Offer is satisfied about the ability of the Acquirer to implement the Offer in accordance with the SEBI (SAST) Regulations. The Manager to the

Offer confirms that the firm arrangement for the funds and money for payment through verifiable means are in place to fulfil the Offer obligations.

e. In case of upward revision of the Offer Price and/or Offer Size, the Acquirer would deposit additional amount into the Escrow Account to ensure

compliance with Regulation 18(5) of the SEBI (SAST) Regulations, prior to effecting such revision.

VI. STATUTORY AND OTHERAPPROVALS:

a. Asonthedate of this DPS, there are no statutory or other approvals required to implement the Offer. If any statutory approval are required or become

applicable prior to the completion of the Offer, the Offer would be subject to the receipt of such statutory approvals.

b. The Acquirer, in terms of Regulation 23 of the SEBI (SAST) Regulations, will have a right not to proceed with the Offer in the event the statutory
approvals being required are refused. In the event of withdrawal, a PA will be made within 2 (Two) working days of such withdrawal, in the same

newspapers in which this DPS has appeared.

c. Incase of delay in receipt of the statutory approval of SEBI or any other statutory approval that becomes applicable prior to the completion of the
Offer, SEBI may, if satisfied that delayed receipt of the requisite approvals was not due to any wilful default or neglect of the Acquirer or failure of the
Acquirer to diligently pursue the application for the approval, grant extension of time for the purpose, subject to the Acquirer agreeing to pay interest
at the rate of ten percent per annum (10% P.A.) in terms of Regulations 18 (11) and (11A) of SEBI (SAST) Regulations. Further, if delay occurs on
account of wilful default by the Acquirer in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will also become

applicable and the amount lying in the Escrow Account shall become liable to forfeiture.
d. Noapprovalis required from any bank or financial institutions for this Offer.

VII. TENTATIVE SCHEDULE OF ACTIVITY:

During the last three years preceding the date of PA, the Target Company has not undertaken any Buyback of Equity Shares. Further, there has been
no corporate action in the Company in the last one year from the date of PA under Regulation 8(9) of the SEBI (SAST) Regulations. The Offer Price
will be adjusted in the event of any corporate actions like bonus issue, rights issue, stock split, consideration, etc., where the record date effecting
such corporate actions falls between the date of this Detailed Public Statement upto 3 (Three) working days prior to the commencement of the

Ifthere is any revision in the Offer Price on account of future purchases/ competing offers, it will be done at any time prior to commencement of the last
1 (One) working day before the date of commencement of the Tendering Period of this Offer in accordance with Regulation 18(4) of the SEBI (SAST)

Highest negotiated price per share for acquisition under the agreement attracting the obligation to make a public Rs. 28/-per
announcement for the Offer Equity Share®

2. The Volume-Weighted Average Price paid or payable for acquisitions by the Acquirer during 52 weeks immediately NotApplicable
preceding the date of PA

3. Highest price paid or payable for acquisitions by the Acquirer during 26 weeks immediately preceding the date of NotApplicable | [y
PA

a)

4. The Volume-Weighted Average Market Price of shares for a period of sixty trading days immediately preceding the NotApplicable
date of the PAas traded on the Stock Exchanges where the maximum volume of trading in the shares of the Target
Company are recorded during such period b)

5. Where the Equity Shares are not frequently traded, the price determined by an independent registered valuer taking Rs.12.71per ° .
into account valuation parameters per share including book value, comparable trading multiples and such other Equity Share* with the rights attached thereto.
parameters as are customary for valuation of shares c)

6. The per share value computed under Regulation 8(5), if applicable NotApplicable

=

. PROCEDURE FOR TENDERING THE SHARES IN CASE OF NON-RECEIPT OF LETTER OF OFFER:

‘Identified Date is only for the purpose of determining the names of the public shareholders as on such date to whom the Letter of Offer would be
sent. All owners (registered or unregistered) of Equity Shares of the Target Company (except the parties to the Share Purchase Agreement) are
eligible to participate in the Offer any time before the Closure ofthe Tendering Period.

The above timelines are indicative (prepared based on timelines provided under the SEBI (SAST) Regulations and are subject to receipt of
statutory/regulatory approvals and may have to be revised accordingly. To clarify, the actions set out above may be completed prior to their
corresponding dates subject to compliance with the SEBI (SAST) Regulations.

All the shareholders (registered or unregistered) of Equity Shares whether holding Equity Shares in dematerialised form or physical form, (except
parties to the Share Purchase Agreement) are eligible to participate in the Offer any time before closure of the Tendering Period.

There shall be no discrimination in the acceptance of locked-in and non-locked-in shares in the Offer. The residual lock-in period shall continue in the
hands of the Acquirer. The shares to be acquired under the Offer must be free from all liens, charges and encumbrances and will be acquired together

Persons who have acquired the Equity Shares of the Target Company but whose names do not appear in the register of members of the Target
Company on the Identified Date or unregistered owners or those who have acquired the Equity Shares of the Target Company after the Identified
Date or those who have not received the Letter of Offer, may also participate in this Offer.

The Open Offer will be implemented by the Acquirer through the Stock Exchange Mechanism made available by the BSE in the form of a separate
window (“Acquisition Window”) as provided under the SEBI (SAST) Regulations and the SEBI Master Circular SEBI/HO/CFD/PoD-
1/PICIR/2023/31 dated February 16, 2023, as issued by the SEBI.

BSE shall be the Designated Stock Exchange for the purpose of tendering shares in the Open Offer.

The Acquirer has appointed Nikunj Stock Brokers Limited as the Buying Broker for the Open Offer through whom the purchases and settlement of the
Offer Shares tendered under the Open Offer shall be made. The contact details of the Buying Broker are as mentioned below:

Name: Nikunj Stock Brokers Limited

Address: A-92, Ground Floor, Left Portion, Kamla Nagar, New Delhi-110007

SEBI Registration No.: INZ000169335

Tel. No.: 011-47030017-18/ 9811322534

Email-ld: ig.nikunj@nikunjonline.com

Website: www.nikunjonline.com

Contact Person: Mr. Pramod Kumar Sultania

As per the provisions of Regulation 40(1) of the SEBI (LODR) Regulations and SEBI’s press release dated December 03, 2018 bearing reference
number PR 49/ 2018, requests for transfer of securities shall not be processed unless the securities in dematerialised form with a depository w.e.f.
April 01,2019. However, in accordance with the SEBI circular bearing reference number SEBI/HO/CFD/CMD1/CIR/P/2020/144 dated July 31, 2020,
shareholders holding securities in physical form are allowed to tender shares in an Open Offer. Such tendering shall be as per the provisions of the
SEBI (SAST) Regulations. Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity Shares
in this Offer as per the provisions of the SEBI (SAST) Regulations.

All the shareholders who desire to tender their Equity Shares under the Open Offer will have to intimate their respective stock brokers (“Selling

Brokers”) within the normal trading hours of the Secondary Market, during the Tendering Period.
A separate Acquisition Window will be provided by BSE to facilitate placing of sell orders. The Selling Broker can enter orders for dematerialized as

well as physical Equity Shares.

The Letter of Offer and the Tender Form will be sent to the Eligible Shareholders through Speed Post / Registered Post. Further, the eligible
shareholders whose email- ids are registered with the Registrar and Share Transfer Agent, the Letter of Offer and the Tender Form shall be sent
through electronic means. In case of non-receipt of Letter of Offer, eligible shareholders can access the Letter of Offer on the websites of the SEBI,
Registrar to the Offer, Stock Exchanges and Manager to the Offer at www.sebi.gov.in, www.in.mpms.mufg.com, www.bseindia.com,
www.cse-india.com and www.vccorporate.com respectively. Further an eligible shareholder who wishes to obtain a copy of the Letter of Offer may
send a request to the Registrar to the Offer at their email id mentioned herein in this DPS stating the name, address, no. of Equity Shares, client ID
no., DP name / DP ID, beneficiary account no. folio no. and upon receipt of such request, a copy of the Letter of Offer will be provided to such eligible
shareholder. The Letter of Offer alongwith a form of acceptance cum acknowledgement would also be available at the websites of the SEBI, BSE,
CSE, Registrar to the Offer and the Manager to the Offer and shareholders can also apply by downloading such forms from the said website.
Noindemnity is needed from the unregistered shareholders.

It must be noted that the detailed procedure for tendering the Equity Shares in the Offer will be available in the Letter of Offer (“LOF”). Kindly read it
carefully before tendering Equity Shares in the Offer. Equity Shares once tendered in the Offer cannot be withdrawn by the equity shareholders.
DETAILED PROCEDURE FORTENDERING THE EQUITY SHARES IN THE OPEN OFFER WILL BE AVAILABLE IN THE LETTER OF OFFER.
OTHER INFORMATION:

The Acquirer, Sellers and the Target Company (including their Directors) have not been prohibited by the SEBI from dealing in the securities under

directions issued pursuant to Section 11B of the SEBI Act, 1992 or under any other regulations made under the SEBI Act.
The Acquirer accepts full responsibility for the information contained in the PA and DPS and also for the obligations of the Acquirer laid down in the

SEBI (SAST) Regulations.

The Acquirer has appointed MUFG Intime India Private Limited, having its registered office at C — 101, 1st Floor, 247 Park, L.B.S Marg, Vikhroli
(West), Mumbai- 400083,Phone:(033) 6906 6200 / +91 7439921774, E-mailld:investor.helpdesk@in.mpms.mufg.com, Website:
www.in.mpms.mufg.com as the Registrar to the Offer. The Contact Person is Mr. Amit Kumar Banerjee.

The Acquirer has appointed VC Corporate Advisors Private Limited having its registered office at 31, Ganesh Chandra Avenue, 2nd Floor, Suite no.
2C, Kolkata- 700013, Tel. No.: (033) 2225 3940, E-mail-Id: mail@vccorporate.com, Website: www.vccorporate.com as the Manager to the Offer
pursuant to Regulation 12 of the SEBI (SAST) Regulations. The Contact Persons are Ms. Urvi Belani/ Mr. Premjeet Singh.

This Detailed Public Statement will also be available on website of the SEBI at www.sebi.gov.in, website of BSE at www.bseindia.com and CSE at
www.cse-india.com.

Issued by Manager to the Offer:

Activities “ E
i j imi MUFG Intime India Private Limited
DatoofthePh : V07,2020 | Tuesday CIN: Uy OWB200PTC 10008 ()MUFG ~ cin: us7190mH1900PTC 118368
Publication of Detailed Public Statementin newspapers July 14,2026 Tuesday SEBIREGN. No.: INM000011096 SEBIREGN. No.: INR000004058
Last date of Filing of the Draft Letter of Offer with the SEBI July 21,2026 Tuesday Validity of Registration: Permanent Validity of Registration: Permanent
Last date of a Competing Offer August 04, 2026 Tuesday (Contact Person: Ms. Urvi Belani /Mr. Premjeet Singh) (Contact Person: Mr. Amit Kumar Banerjee)
Identified Date* August 13,2026 Thursday 31, Ganesh ChandraAvenue, 2nd Floor, C-101, 1st Floor, 247 Park, L.B.S Marg, Vikhroli (West),
Date by which the Letter of Offer will be dispatched to the shareholders August 20, 2026 Thursday Suite No.—2C, Kolkata-700013 Mumbai- 400083
Last date by which Board of the Target Company shall give its recommendation August 24, 2026 Monday Phone No.: (033) 2225-3940 Phone No.: (033) 6906 6200/ +917439921774
Last date for upward revision of Offer Price and/ or Offer Size August 25,2026 Tuesday Email: mail@vccorporate.com Email: |n.vestor..helpdesk@m.mpms.mufg.com
Advertisement of Schedule of Activities for Open Offer, status of statutory and other approvals in newspapers August 27,2026 Thursday Website: www.vcoorporate.com Website: wwi.in.mpms.mufg.com
and sending the same to the SEBI, Stock Exchanges and Target Company On behalf of the Acquirer:
Date of commencement of Tendering Period August 28, 2026 Friday Sd/'_ i Date: 14.07.2026
Date of closing of Tendering Period September 10,2026 | Thursday ﬁ(s:glusi?eBregwam Place: Kolkata
Date by which communicating rejection/ acceptance and payment of consideration for applications accepted | September 25,2026 Friday
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e I A MZB00069N / MZB00034N / MZB00016N pursuant thereto Receipt No. 8761 dated 18" October, 2016 (‘the said
TAOUERERAT fREE & OOl W o T sesesel (T ST Registration Receipt’) evidencing payment of Registration Fee Rs. 32,180/-
JEINEST 3T PP e pp——— was issued by Joint Sub Registrar of Assurance, Borivali — 8, Mumbai
T T () A ) Y . ! .
HIAT IR 3, PUBLICE NOTICE 7 Ev— PR Su_burblar) Dlstnctl_nthe name Qf my cIyentMrs.Amlsha thmesh Rangnekar. The
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PUBLICE NOTICE

Notice here given that Mr. Kavita
Chandulal Punjabi Gala no.72
Holding 5 (Five) Shares Distinctive
no. 356 To 360 Share Certificate no.
72 Member of the Mehta Industrial
Premises Co-operative Society Ltd.
at Survey No. 220 Liberty Garden
cross road no. 3 Malad (W) Mumbai
400 064. has applied to issue
duplicate Share certificate as the
said Share certificate is lost/
misplaced by them.

Any person having any Rights, title
or interest of whatsoever nature
Upon the same certificate are
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PUBLIC NOT

Notice is hereby given to public at large, that my client Mrs. Amisha Ritesh
Rangnekar, an adult, Indian Inhabitant residing at A/12, Rajendra Co-operative
Housing Society Limited, Mhatar Pada, Jay Bhavani Mata Road, Near Ramesh
Nagar, Andheri (West), Mumbai - 400 058 that by an Agreement for Sale dated
Agreement for Sale dated 17" October, 2016 (‘the said Agreement”) duly
executed between M/s. Gurukrupa Developers (D.N. Nagar Project), as
Promoters and my client i.e. Mrs. Amisha Ritesh Rangnekar, the Flat
Purchaser. My client acquired Flat No. 1503 on 15" Floor, admeasuring 452
sq.ft. Carpetarea equivalentto 42 sq.mtrs. of carpetareain Wing “C” of building
complex to be known as "Marina Enclave" situated on land bearing Survey No.
44, Hissa No. 1 and corresponding C.T.S. No. 507 at Village Malvani, Malad,
Taluka Borivali, Mumbai (“the said Flat”).

The said Agreement was duly registered under Sr.No. BRL-8/8367/2016 and
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Delhi, Tuesday, 14 July 2026

‘Bribery offer’ allegations: BJP serves
Rs 100 cr defamation notice on J&K CM

Jammu: The Bharatiya Janata
Party (BJP), unit of Jammu and
Kashmir unit, has served a legal no-
tice on the Chief Minister Omar
Abdullah, demanding withdrawal of
his alleged remarks accusing the par-
ty of attempting to lure National Con-
ference MLAs with money and min-

isterial positions.

The notice sought an uncondi-
tional public apology within seven
days and warned of civil and criminal

proceedings, including

100-crore defamation suit, in case of

non-compliance.

According to the legal notice,
Advocate Parimoksh Seth, acting on
the instructions of BJP Jammu and
Kashmir through Rajya Sabha MP
and J&K BJP President Sat Pal Shar-
ma, has issued the notice to the Chief

Minister.

The notice stated that during a
political convention in Srinagar on
July 11, Abdullah allegedly claimed

Rs

that BJP leaders had approached S

some National Conference MLAs
from the Jammu region with offers of
Rs 20-30 crore, ministerial berths,
and restoration of statehood in ex-
change for switching allegiance to
the BJP.It further stated that Omar
Abdullah also alleged that a senior

offers.

BJP functionary, who is also a lawyer
practising in the Supreme Court of
India, was involved in making such

The BJP, in the notice, described
the allegations as "false, baseless,
malicious and defamatory," asserting

The notice further said that the
BIJP is the world's largest political
party and has been serving the coun-

try under the leadership of Prime
Minister Narendra Modi, adding that
the allegations were intended to ma-
lign its image.

The BJP has demanded that
Omar Abdullah withdraw the allega-
tions in writing, issue an uncondi-
tional public apology within seven
days, refrain from making or circu-
lating any further defamatory state-
ments, and immediately cease re-
peating such claims.

The notice warns that failure to
comply would compel the BJP to ini-
tiate appropriate civil and criminal
proceedings,
100-crore defamation claim, besides
criminal action under the relevant
provisions of law.

The legal notice stated that it has
been issued without prejudice to all
other legal rights and remedies avail-
able to the BJP.

The BJP has strongly denied the
allegations and termed them defama-

including a Rs

tory and politically motivated.

that they were made without any evi-
dence and had caused serious dam-
age to the party's reputation and pub-
lic image.

The legal notice comes a day af-
ter Chief Minister Omar Abdullah,
while addressing a National Confer-

ence workers' convention in Srinagar

onJuly 11, alleged that attempts were
made to destabilise the elected gov-
ernment.

Karnataka govt takes
HD Revanna discharge battle to SC

Bengaluru: The Karna-
taka government has moved
the Supreme Court against
the discharge of Janata Dal
(Secular) MLA HD Revanna
in a sexual harassment case,
triggering fresh legal scruti-
ny of the proceedings that
saw the former minister get
relief from the lower courts.

A Supreme Court Bench
of Justices JB Pardiwala and
K Vinod Chandran on Mon-
day issued notice on the
State’s appeal challenging
the trial court order that dis-
charged Revanna from the
case filed by a former domes-
tic worker.

The Bengaluru trial
court had discharged Revan-
na in December 2025, hold-
ing that the complaint was
lodged after an unexplained
delay of four years and that
the delay did not qualify for
condonation under the law.

The State government
has now challenged that de-
cision, arguing that the dis-
charge requires reconsidera-
tion. During the hearing, the
Supreme Court raised ques-
tions over the manner in
which charges were modi-

fied and later dropped by the
courts below.

“How can the High
Court change the charges?
The court took cognisance.
Now you have been dis-
charged from Section 354
also?” the Bench observed
while hearing the matter.

The case had emerged
amid a wider controversy in-
volving allegations of sexual
abuse against HD Revanna
and his son Prajwal Revan-
na. An FIR was registered at
Holenarasipura town police
station in Hassan district
against both under IPC Sec-
tions 354A (sexual harass-
ment), 354D (stalking), 506
(criminal intimidation) and
509 (insulting the modesty of
a woman).During the inves-
tigation, police added Sec-
tion 354 of the IPC relating to
outraging the modesty of a
woman while filing the
chargesheet.Revanna later
approached the Karnataka
High Court seeking quash-
ing of the proceedings, con-
tending that the complaint
was filed beyond the pre-
scribed limitation period.
The High Court granted par-

tial relief by setting aside the
cognisance of the Section
354 charge and remanding
the matter to the trial court to
examine whether the delay
could be condoned under
Section 473 of the CrPC.

The trial court subse-
quently ruled that the delay
was not adequately ex-
plained and discharged Re-
vanna from the case, leading
to the Karnataka govern-
ment's appeal before the
apex court.

The Supreme Court’s in-
tervention has reopened the
legal battle over whether
procedural delays can over-
ride allegations involving of-
fences against women and
whether the earlier courts
correctly applied the law
while granting relief to the
IJD(S) leader.HD Revanna,
who has faced separate crim-
inal proceedings, including a
kidnapping case, has been
granted bail in both matters.
The latest proceedings be-
fore the Supreme Court will
determine whether the dis-
charge order remains valid or
whether the case will pro-
ceed further.

JJD candidate Veena Manvi arrested immediately

after filing nomination for Bankipur Bypoll

Patna: High drama un-
folded on the final day of
nominations for the Banki-
pur Assembly by-election as
Veena Manvi, the Jan Shakti
Janata Dal (JJD) candidate
backed by party chief Tej
Pratap Yadav, was arrested
moments after filing her
nomination papers at the
Patna Collectorate on Mon-
day.

Manvi was taken into
custody by a police team
soon after she emerged from
the nomination centre. The
arrest triggered commotion
inside the Collectorate prem-
ises, with Manvi attempting
to leave the spot before she
was detained by security per-
sonnel after a brief struggle.

Meanwhile Police offi-
cials in Gandhi Maidan po-
lice station told UNI that
Manvi has been arrested un-
der Sections 418 and 403 in
connection with an old case
from 2009.

According to the police,
a complaint (Complaint
Case No. 830) was filed
against her in court in 2009,
and a warrant had been is-
sued against her.

The arrest was carried
out in execution of the war-
rant issued by a competent
court, informed the police
adding that the action was
taken strictly in compliance

-

with the court"s directions.

After the arrest, the po-
lice took Manvi to Patna
Medical College and Hospi-
tal (PMCH) for a medical
examination.

Following her arrest,
Manvi vehemently protested
the police action, alleging
that it was politically moti-
vated. Breaking down in
tears, she accused the BJP of
engineering her arrest to pre-
vent her from campaigning
for the by-election.

"l have committed no
crime. This action has been
taken because the BJP fears
defeat," she alleged, claim-
ing that the arrest was aimed
atderailing her election cam-
paign.The Janshakti Janata
Dal candidate stated that, to
the best ofher knowledge, no
warrant has ever been issued
against or served upon her in
any case.

She said that the police

have not informed her of the
alleged offense. She added
that this arrest has exposed
the Bharatiya Janata Party"s
(BJP) anti-women and anti-
democracy face.

Manvi stated that after
filing her nomination on
Monday, she was not even
given the opportunity to re-
view it or correct any errors;
consequently, her nomina-
tion could be cancelled.

She described the BJP"s
move as anti-democratic,
noting that this action effec-
tively secured a victory for
the party without a contest.

She added that no
amount of condemnation
would be enough for the
BJP"s conduct in this matter.

The police, however, re-
jected the allegations of po-
litical interference, main-
taining that the arrest was
solely based on the court-is-
sued warrant.

Bengal's Goonda Act takes effect; CM says law
essential to crack down on organised crime

Kolkata: Defending the
implementation of West
Bengal's new anti-organised
crime law, Chief Minister
Suvendu Adhikari on Mon-
day said the legislation was
"the need of the hour" to curb
what he described as decades
of political violence and
criminality in the state.

"For 34 years, Bengal
was ruled by Communist
harmads and for the next 15
years by Trinamool goondas.
This law was essential to rein
them in. We passed it in the
Assembly, and the Governor
has given his assent," Ad-
hikari said after accompany-
ing the BJP's three Rajya
Sabha candidates to file their
nomination papers.His re-
marks came on a day when
the state's new anti-organ-
ised crime legislation for-
mally came into force, em-
powering police and district
authorities with sweeping
powers, including preven-
tive detention, externment of
habitual offenders, and con-
fiscation of properties alleg-
edly acquired through organ-
ised criminal activities.The
West Bengal government's
new anti-organised crime
legislation came into effect
from Monday, empowering
police and district authorities
with sweeping powers, in-
cluding preventive detention

for up to one year, extern-
ment of habitual offenders,
and confiscation of proper-
ties acquired through organ-
ised criminal activities.

West Bengal Chief Min-
ister Suvendu Adhikari an-
nounced the legislation's im-
plementation during a visit to
Baruipur on Friday.

The state headquarters in
Nabanna said the law has
been brought into force to
further strengthen the state's
law and order machinery and
create a deterrent against or-
ganised crime and anti-so-
cial activities.Officially ti-
tled the West Bengal Public
Safety and Control of Anti-
Social Activities Act, 2026,
the legislation significantly
expands the powers of the
police and civil administra-
tion to curb organised crimi-
nal networks and habitual
offenders.One of the key
provisions of the Act is pre-
ventive detention.Under the
new law, authorities can de-
tain an individual without
trial for up to 12 months if
they believe the person poses
a threat to public safety or is
planning to commit a major
anti-social or organised
criminal offence.Legal ex-
perts have compared the pro-
vision to those available un-
der the Centre's National
Security Act (NSA).

The Act also introduces
"externment orders", allow-
ing District Magistrates, Po-
lice Commissioners and of-
ficers of the rank of Deputy
Inspector General (DIG) or
above to direct habitual of-
fenders to leave a specified
area or even an entire district
for up to one year if their
presence is considered likely
to disturb public order.

The legislation further
makes all offences under its
ambit non-bailable. Police
will be empowered to arrest
accused persons without a
warrant, making it more dif-
ficult for those charged under
the Act to secure bail. Anoth-
er major provision authoris-
es the government to confis-
cate assets and properties
allegedly acquired through
organised criminal activi-
ties, including syndicate op-
erations and other unlawful
enterprises.The law also
broadens the definition of
"anti-social activities" and
"goonda".Activities covered
under the Act include syndi-
cate operations, extortion,
forcible occupation of land
and houses, illegal sand min-
ing from rivers, unlawful
mining activities, intimida-
tion of the public that dis-
rupts business or normal life,
major cyber-crimes, and
large-scale financial fraud.

Bengaluru : In a signifi-
cant move aimed at strength-
ening Karnataka’s institu-
tional connect with the
Tirumala temple, Chief Min-
ister DK Shivakumar on
Monday announced a new
protocol allowing ministers,
MLAs, senior government
officials, judges and other
dignitaries from the state to
participate in the first aarti at
the Tirumala temple.An-
nouncing the decision at an
event in Bengaluru, Shiva-
kumar said the daily first
aarti at Tirupati has a special
association with Karnataka
and that the privilege, earlier
restricted to the Chief Minis-
ter, would now be extended
to other representatives of
the state."

The first aarti performed
daily at Tirupati belongs to
Karnataka. As per protocol,
an order will be issued by the
state government to ensure
that people’s representatives,
officials and other dignitaries
from Karnataka are allowed
access to the first aarti," he
said.

The CMsaid a special of-
ficer of the Karnataka gov-
ernment had been attending
the first aarti at Tirupati regu-
larly, while the privilege of
personally witnessing it was

Karnataka CM announces
special Tirumala protocol for
ministers, officials and judges

traditionally available only
to the Chief Minister."] have
instructed officials to issue
an order to extend this privi-
lege to any dignitary who
visits — be it ministers,
MLAs, senior officials, judg-
es or anyone representing the
government,”  Shivakumar
said.Highlighting the diffi-
culties faced by elected rep-
resentatives during their vis-
its to Tirupati, he said many
MLAs and public represen-
tatives had returned without
getting darshan due to re-
strictions and the rush of
devotees."Many MLAs and
public representatives have
gone to Tirupati and returned
without getting darshan.
Now, they will be given the
opportunity to stand before
the deity and receive the aar-
t1.

This opportunity has
been provided so that those
who serve this state can pray
to God," he said.

BJD moves OSCPCR against Odisha CM, BJP
leaders over alleged use of children in political rally

Bhubaneswar: The
Biju Janata Dal (BJD) on
Monday urged the Odisha
State Commission for Pro-
tection of Child Rights (OS-
CPCR) to issue show-cause
notices to Chief Minister
Mohan Charan Majhi, BJP
state president Manmohan

Samal and former MLA Pra-
vat Ranjan Biswal over the
alleged use of minor children
in a political rally held in
Bhubaneswar on Sunday.

In a memorandum sub-
mitted to the OSCPCR
Chairperson,a delegation of
the principal Opposition

party alleged that children
were made to participate in a
BJP rally organised in con-
nection with a joining pro-
gramme held in the state
capital on July 12.

Former BJD MLA Pra-
vat Ranjan Biswal joined the

BJP at the programme.

The BJD alleged that
several minor children were
seen participating in the po-
litical rally wearing BJP caps
and carrying party placards
and flags.Taking strong ex-
ception to the alleged in-
volvement of minors in the

dent raised serious concerns
over the rights, welfare and
protection of children.The
party maintained that chil-
dren should not be involved
in political rallies or activi-
ties that could expose them
to political influence or pub-
lic mobilisation.

BJP turned 1931 'martyrs’' into
Hindu-Muslim issue: Mehbooba Mufti

Srinagar: Peoples Dem-
ocratic Party (PDP) presi-
dent Mehbooba Mufti on
Monday accused the BJP of
attempting to communalise
the legacy of the 1931 'mar-
tyrs', alleging that the party
had turned their sacrifice into
a "Hindu-Muslim, Dogra-

mir" issue.

Speaking to reporters af-
ter paying tributes to the July
13,1931, martyrs' at the PDP
office in Srinagar, Mehbooba
said the 22 Kashmiris who
laid down their lives while
opposing the then Dograrule
deserved the same respect

fighters of India.

"Today, 22 Kashmiris
sacrificed their lives for the
cause of their country. At that
time, the entire nation was
fighting against British rule.
‘We honour martyrs like Bha-
gat Singh, Sukhdev and Ash-
faqullah Khan, and we ac-

rally, the BJD said the inci-

Kashmiri and Jammu-Kash-

accorded to other freedom

cept their sacrifices.

BJP eyes social balance through key
appointments ahead of assembly polls

Lucknow: After the or-
ganizational and cabinet
expansion in Uttar Pradesh,
the Bharatiya Janata Party
(BJP) is now preparing to
assign new responsibilities
to leaders and workers who
were left out of the recent
reshuffle.

Party sources say a
strategy is being worked
out to achieve social, re-
gional, and caste balance
through several rounds of
organizational and political
appointments ahead of the
2027 assembly elections.

A former state BJP
president told UNI, "This
process could begin with
proposed changes to the
BJP's central organization.
Itis likely that some leaders
from Uttar Pradesh will be
given responsibilities in the
new national team to be
formed under the leader-
ship of new national presi-
dent Nitin Naveen."

According to sources,
the names being discussed
include Amarpal Maurya,
Ashok Kataria, Harish
Dwivedi, Ashwani Tyagi,

Sanjeev Baliyan, and Ma-
hendra Singh. However,
the party has not made any
official announcement in
this regard.

The former state presi-
dent stated that the changes
in the central organization
could be accompanied by a
reshuffle in the central gov-
ernment cabinet, which is
likely to include some MPs
from Uttar Pradesh.

In addition, approxi-
mately 10 Rajya Sabha
seats from Uttar Pradesh
will be vacant in November
2026, while elections for
approximately the same
number of Legislative
Council seats are sched-
uled for January 2027. The
party may use these oppor-
tunities to strike an organi-
zational and political bal-
ance.According to sources,
the state government is also
preparing to complete
long-pending appoint-
ments to various commis-
sions, corporations, and
boards before the assembly
elections. BJP sources indi-
cate that there are 35 vacant

positions in commissions,
corporations, and boards in
Uttar Pradesh, where for-
mer party workers could be
accommodated.

A senior BJP leader,
speaking on condition of
anonymity, said the party
has been considering a
strategy of accommodation
for a long time. It aims to
manage the political aspi-
rations of leaders at various
levels, minimize discon-
tent, and ensure ethnic, re-
gional, and social represen-
tation in accordance with
electoral needs.

Sources say that oppor-
tunities may become avail-
able in the coming months
for leaders who were not
included in the recent cabi-
net expansion, including
appointments to the central
organization, the union
Cabinet, the Rajya Sabha,
the Legislative Council,
and commissions and cor-
porations. However, the fi-
nal decision on all these
appointments will be taken
by the party leadership in
due course.

("ICICI Home Finance

Corporate Office: ICICI Home Finance Company Limited, ICICI HFC Tower, \
Andheri - Kurla Road, Andheri (East), Mumbai - 400059, India

Branch Office: Office No-8, 2nd floor, Sumriddhi Business Suites, 38/4-A, Sanjay Place Agra - 282002
[See proviso to rule 8(6)] Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest

(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Possession of which has
been taken by the Authorized Officer of ICICI Home Finance Company Ltd., will be sold on “As is where is”, “As is
whatis”, and “Whatever there is”, as per the brief particulars given hereunder;

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

ARSHIYA 3PL SERVICES PRIVATE LIMITED
EARLIER ENGAGED IN THE BUSINESS OF PROVIDING THIRD-PARTY LOGISTICS SERVICES

AT ARSHIYA FTWZ, CO-1, SURVEY NOS. 178/3 & 178/4, AT POST - SAI VILLAGE,
SAI, RAIGARH, PANVEL, MAHARASHTRA, INDIA, 410221.
(Under regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor
along with PAN & CIN/ LLP No.

Arshiya 3pl Services Private Limited
PAN:
CIN: U74999MH2018PTC313041

2. | Address of the registered office

Arshiya FTWZ, CO-1, Survey Nos. 178/3 &
178/4, At Post - Sai Village, Sai, Raigarh,
Panvel, Maharashtra, India, 410221

Sr.| Name of Borrower(s)/ Details of the Amount [Reserve| Dateand | Date & |One Day |SARFAESI 3. | URL of website http://www.arshiyalimited.com/
No Co Borrowers/ Secured asset(s) Outsta-|_Price | Time of | Time of | Before Stage 4. | Details of place where majority NA
Guarantors/ with known nding |Earnest| Property | Auction | Auction of fixed assets are located
Legal Heirs. encumbrances, Money fInspection Date 5. | Installed capacity of main NA
Loan Account No. if any Deposit products/ services
(A) (B) (C) (D) (E) (F) Q) (H) () 6. | Quantity and value of main NA
1. |Akram Khan House No 9/3 Near Rs. Rs. July July July | Symbolic products; services sold in last
(Borrower) Sabeena  |Mushtaq Building Nayi | 22,16, 29388/5 24,2026 |31, 2026 |30, 2026 |Possession - m‘:ﬂ;ﬁ'gﬁ::ﬂployees/ o3
Begam (Co-Borrower) B,QSt' Tehsil And Dist 597.00/- 111—’? AM ll.(?rO AM| Before 8. | Further details including last Details to be sought by email at:
Loan No. Firozabad 283203 July ~ |Rs2,39, o 0 05:00 PM available financial statements cirp.arshiya3pl@gmail.com
LHAGR00001475246 |Uttar Pradesh 06, 2026 598/~ | 03:00 PM|12:00 PM (with schedules) of two years, lists
2. |Pankaj Diwakar Residential Plot No Rs. Rs. July July July | Symbolic of creditors are available at URL: y —
(Borrower) Anita 188/155, Khasra No 9,33, | 12,83, | 24,2026 |31, 2026 |30, 2026 |Possession 9. EII%IbIlItnyf_I’ re;%Ithlohn afptprl]lcants Details E(_) b;slo@ught t_le email at:
Kumari (Co-Borrower)|460 Shree Hans 485.00/- | 040~ | 11:00 AM [11:00 AM| Before ander section 25(2)() of the girp.arshiva3pi@gmail com
Loan No. Gopeshwar Town Agra | July |Rs1.28,|  To Jo_ |05:00 PM 10. | Last date for receipt of expression | 29/07/2026
LHAGR00001326034 [282001 Uttar Pradesh |06, 2026/ 304/~ | 03:00 PM|12:00 PM of interest
The online auction will be conducted on website (URL Link- https:/BidDeal.in) of our auction agency ValueTrust i Eg:pzfclt?::;zgﬁjgg:Ig;;:ig;g 08/08/2026
Capital Services Private Limited. The Mortgagors/ notice are given a last chance to pay the total dues with further (PRAs)
interesttill July 30, 2026 before 05:00 PM else these secured assets will be sold as per above schedule. 12.] Last date for submission of 13/08/2026
The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/ Demand Draft (DD) (Refer objections to provisional list
Column E) at ICICI Home Finance Company Limited Branch Office Address mentioned on top of the article on or 13.| Date of issue of final list of PRAs | 23/08/2026
before July 30, 2026 before 04:00 PM. The Prospective Bidder(s) must also submit signed copy of Registration 14. gg'tqepc)tfoﬁs;:soflM, EMand 28/08/2026
Form & Bid Terms and Conditions form at ICICI Home Finance Company Limited Branch Office Address mentioned 15.| Last date for submission of 27/09/2026
on top of the article on or before July 30, 2026 before 05:00 PM. Earnest Money Deposit Demand Draft (DD) should resolution plans
be from a Nationalized/Scheduled Bank in favor of “ICICI Home Finance Company Ltd. — Auction” payable at the 16. [ Process email id to submit EOI cirp.arshiya3pl@gmail.com
branch office address mentioned on top of the article. 17.| Details of CD's registration status | Yes

For any further clarifications with regards to inspection, terms and conditions of the auction or submission of
tenders, kindly contact ICICI Home Finance Company Limited on 9920807300 or ValueTrust Centralised HelpDesk

No.

6200-22-6200.

The Authorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.
For detailed terms and conditions of the sale, please visit https://www.icicihfc.com/

Date: July 14, 2026

\Place: Firozabad, Agra

Authorized Officer, “ICICI Home Finance Company Limited”,
CIN Number:- U65922MH1999PLC120106/

as MSME

UDYAM-MH-19-0087373

Place: Mumbai
Date: 14/07/2026

Resolution Professional of Arshiya 3pl Services Private Limited

Reg. No.: IBBI/IPA-001/IP-P02506/2021-2022/13797

AFA No. AA1/13797/02/300627/109406 Valid upto 30/06/2027

Reg. Email ID with IBBI: ip.dawdamanish@gmail.com

Project specific email ID for correspondence: cirp.arshiya3pl@gmail.com

Sd/-
Mr. Manish Lalji Dawda
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Public Notice
| MOHAMMAD OBAIDUR
HAHMAMN =0 HABIBUR

RAHMAN WARD NO 1,
MADHOPUR, PO-JAJUAR, PS-
KATRA, MUZAFFARPUR,
843360. BIHAR. INDIA, Have
changed my name lo MD
OBAIDUR RAHMAN

Public Notice

| MOHAMMAD LUTFUR
RAHMAN S/O MD OBAIDUR
RAHMAN WARD NO 1,
MADHOPUR, PO-JAJUAR, PS-
KATRA, MUZAFFARPUR,
B43360. BIHAR, INDIA, Have
changed my name o MD
LUTFUR RAHMAN

HOW ALL MEN BY THESE PRESENTS ml my
cliends namesly Sh Ravaad Yadas So 5 Meeel
Sagh Yadav and Sl Bimia Yadaw Wio SR
Riwikan] Yadas bolh meddetts of Fal Mo 099
Ground Floor. Pockel-1. Secior-11, Dwarka. Nes
Dethi-110075. heeby rewcie and sihcas T
earlier Publc Mofice regandfing dsomrsng and
dobamng thee son Ratwl Yadav and deughier-n-
Iy Shikha Pancholl, whedh wad publied & “The
Savera” and Danik Savera Trnes™ on 20082028
Since Rabul Yadsy and Shivha Panched howe
Epinqeed and thee befaour has mpmved. mmy
clacds hav reslpred cordal landy reladors with
tam Accordingly, e soeeesd Pubhe Mobes
puiblished an J4D62E stends canceded and uhal
by brauirioed i null @it wead
GAURAY YADAY (ADVOCATE)
Office Mo 20, CSC DDA Market. Opp SOM
OMice, Dwarka Sector-10. New Delni-11007S |
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For Raju Vijay
Advoranies & Legal Consulinnis
Chamber No. C=114A,
Joseph Block Tis Hazari
Court Ilrlhl'&!

™ PUBLIC NOTICE

KNOW all men by this presents thal my
client/s namely Hukum Chand Sio
Parmanand & Mamita Dewt Wio Hukum
Chand both Rio Plot No. 30, Kh. No. 24,
2511, Gopal Nagar, Z-Biock Extn, Mamn
Surakhpur Road, New Delhi-110043
has'have disowned and bamed ther son
HARISH Sio HUKAMCHAND from all
their moveable and immovable properbes
due 1o his bad behawipur, mesconduct and
disobedient attitude and my clent/s
has'have savenad all relabons with lem_
anybody deals with him shail do at
hishertheir own nsk and responsibity
and my chents shall nod be responsibie
for the same in future
VIKRAM SINGH ADVOCATE
B-52, Laxmi Garden, Near SD.M
Office/Tehsil Najalgarh, New Delhi-
110043

C. L.
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MH chent Ashok Kumar Sio Late Kah
Charan Rio H. No. 28, Block-3,
Dakshin Puri, Ext, Dr. Ambedkar
Nagar, South Delhi-62 has severed al
his relation and disowned his son
Jitendra Singh @ Anil, his wile Sa
and his children from his all movable &
immovable properties due to their
disobedience. My client shall not be
responsible for thelr any acts.
Jitin (Advocate)
Ch. No.738 Saket Court New
Delhi-17
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; Clalming fo hiave undisputed ownership
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Autharised Sygnatary
Khaian & Khatan
Frist Fioor, 100, Cichis Phiase-[lI
Cichia Indusinial Estate, New Dethi - 110020
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PUBLIC NOTICE

Be il known o od thal my clieniess Huma
iBrgum Wio Mohammad Salim Rig 1173

Momuddin Bulding, Gak Samosan, Farash
Khana, Delte- 110008, has disowned her son
Mohammad Aamer and his wile Ariba Khan
from her all movable and immovabla
propertes. assets eic. and has severed all
her relabons with them as they have oul of
control of my chentess and her family
members due o Ihesr non cooperating
[nature I ampone desds wilh them in any
{mannes whalsoever my cheniess and her
family members shall nol be responaibla for
amy of act and omissaon done by ham in any
e whalsoewer

Place: Delhi Dated:13.7.2026

Mohd. Mobeen (Advocate)
Off: Chamber No.C-158, C.1.Joseph
Block, Tis Hazari Courts, Delhi- 110054
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PUBLIC NOTICE

MY CLIENT SH. KALI CHARAN PAWAR 5/0
SH.DEVI SINGH & SMT. ANITA PAWAR Rio C-
43, NEW ASHOK NAGAR Delhi-96 sovered
all his relations wilth his son BH. AMIT
PAWAR, HES WIFE SMT. RANI, Rio C-43, NEW
ASHOK NAGAR Dalhk06 with Immadists
effect and slso have no connectlon with
them el any kind as they are gulle
disobedient, Insolence and of hostile
bahavior and are not under his control, Thay
both have no respect, love and affection
towards my client. My client, horeby
permananily debar tham from inhariting his
present and future, movable and iImmovabile
properiies, My client shall not be held
reaponsible for any acts, decds and thair
dealing with any person in fulure.
AKHIL CHAUDHARY [ADVOCATE)
CH. No. D-317, KARKARDOOMA COURTS
COMPLEX, SHAHDARA, DELHI-110032
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